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[14th March, 19521 

An Aot further to amend the Territorial ~ r m i  Act, 1948. 
B E it enacted by Parliament as follows :- 

1. Short title.-This Act may be called the Territorial Army (Amend. 
ment) Act, 1952. 

2. Insertion of new sections 7A and 7B in Act LVP of 1948.-After 
sectiol~ 7 of the Territorial Army Act, 1948 (hereinafter referred to as the 
principal Act), the following seotions shall be inserted, namely :- 

"7A. Reinstatenzent in czvil employ of persons required to per- 
form military service.-(1) It shall be the duty of every employer by 
whom a person who is required to perform military service under sec- 
tion 7 was employed to reinstate him in his employment on the ter- 

- ':'c./ 
mina'tion of the military service in an occupation and under conditions " *?,:! 
not less favourable to him than those whioh would have been oppli- 
cable to him .had his employment not been so interrupted: . . I  

Provided that if the employer refuses to reinstate such person or 
denies his liability to reinstate such person, .or if for any reason rein- 

! 

statement of such person is represented by the employer to be impracti- 
cable, either party may refer the matte? t o - t b  prescribed authority 
and th6t authority shall, after considering all matters which may be 
put before it and after making such further igquiry into the matter as , 
may be prescribed, pass an order- 

(a) exempting the employer from the provisions cf this sec- 
tion, or 

( b )  requiring him to re-employ such person on ~ u c h  terms as 1 
he thinks suitable, or 

(c) requiring him to pay to such person by way of compensa- 
tion for failure or inability to re-employ a sum not exceeding an 
amount equal to six months' remuneration at  the rate a t  which his 
last remuneration was payable to him by the employer. 

(2) If any employer fails to obey the order of any such authority 
as is referred to in the  proviso to sub-section (I), he shd l  be punish- 
able with fine whioh may extend to one thousand rupees, and the court 
by which an employer-is convicted under this section shall order him 
(if he has not already been so required by the said authority) to Fay 
to the person whom he has failed to re-employ a sum equal to six 
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months' remuneration a t  the rate a t  which his last remuneratio~l was 
payable to him by the employer, and any amount so required to be 

- 

paid either by the said authority or by the court shall be recoverable 
as if i t  were a fine imposed,by suchs court. 

(3) I n  any proceeding'yn&r .$his section it  shall be u, defence for 
an  employer to prove that tI$SFipe~on formerly employed did not apply 
to the employer for re ins ta teqe~t~wi th in  a period of two months from 
the termination of his milit'?rry gervice. 

(4) The duty imposed b8 ,sub-section (1) upon an  employer to 
reinstate in his employment a person such as is de scded  in that sub- 
section shall attach to an employer who, before such person is actually 
required to perform military service under section 7, terrriinatea his 
en~ployment in circumstances such as to indicate an intention to evade 
the duty imposed by that sub-section, and such intention shall be 
presumed until the contrary is proved if the termination takes place 
after the issue of orders requiring him to perform military service under 
this Act. 

7B. Preservation of certain right8 of persons required to perform 
military service.--When any person required to perform r~lilitary ser- 
vice under section 7 has any rights under any provident fuud or super- 
annuation fund or other scheme for the benefit of employess maintained 
in connection with the e~nployment he relinquishes, he shall continue, 
so long as he is engaged in military service and if he is reinstated, cntil 
such reinstatement under the provisions of t h ~ s  Act; to  have in respect 
of uuoh fund or scheme such rights as may be prescribed.". 

3. Amendm'ent of section 14, Act LVI of 1948.-In ~ub-seetion (2 of 
section 14 of the principal Act, after clause (d), the foilowing clauses s all 
be inserted, namely :- 

b 
"(dd) specify the authority for the purpose of the provi~o to sub- 

section(1) of section 7 8  and the manner in which any inquiry niay be , 
-held by him; i 

I 
(ddd) define the rights under section 7B;" j 


